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(il) against serial number 8 In Column 7 after the exist-

ing entries “Between 18 to 25 years”, the following
shall be added, namely :—

*The maXimum age limit shall be 35 years for depart-
mental candidates”.

INo. 0715/AN-H(PC)]
V. N. R, RAQ, Asstt, Financial Adviser (C).
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CENTRAL BOARD OF DIRECT TAXES
New Delhi, the 30th December, 1978
(INCOME-TAX)

8.0. 1441 —]n exercise of the powers conferred by sub-
section (1) of Section 121 of the Income-tax Act, 1961 (43
of 1961), the Centra] Board of Direct Taxes hereby makes the
following amendments to ite Notification No. 679 (F. No
tlhan'le/Z[N-IT(AI) dated 20-7-1974 as amended from time to

After the last entry under Column 3 against SI. No. 11 the
following shall be added.

7. Survey Circle, Kanpur.
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MINISTRY OF COMMERCE, CIVIL SUPPLY
AND CO-OPERATION
New Delhi, the 5th May, 1979

8.0. 1442—1In exercise of the nowers conferred bv section
17 of the Bxport (Quality Control and Tnspection) Act, 1963
(22 of 1963), the Central Government hereby makes the
following rules to amend the Export Inspectlon Council Em-
p'ovees (Classification, Control and Appeal) Rules, 1978
viz -

1. (1) These rules may be celled the Export Inspection
Council Employees (Clamification, Control and Appeal)
Amendment Rules, 1979.

(2) They shall come into force on their publication in
the Official Gazette;

2. In Exnort Inspection Council Employees (Classification.
Control and Appeal) Rules, 1978,

(1) in rule 2, the following shall he added, name'y :—

) ‘Joint Director’ means the Joint Director of the
Export Inspection Council ;

(2) for sub-rule (4) of rule 12 the following sub-ru'e
shall be substituted, namely :—

“(4) Tf the disciplinary authority having regard to its
findines on »ll or any of the articles of charge and
on the basls of the evidence aduced during the
Inquiry is of the opinion that any of the nena'tirg
specifled in clauses (v) to (Ix) of rule 8 shnuld be
imposed on the Council employee, it shall make
an order imposing such penalty and {t shall not
be necessary to pgive the Conneil emp'oyee anv
opporiunity of making representatlon on the
penalty proposed to be imposed.”
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8.0, 1443.—1In exercise of the powers conferred by Section
17 of the Export (Quality Control and Inspection) Act, 1963
(22 of 1963), the Central Government hereby makes the
following Rules to amend the Export Inspection Agency Em-
ployees (Classiflcation, Control and Appeal) Rules, 1978
V. Tt

1. (1) These Rules may be called the Export Inspection

Agency Employees (Classification, Control and Appeal)
Amendment Rules, /1979,

(2) They shill come into froce on their publication in
the Official Gazette.

2. Rules 10 and 9 of the Export Imspection Agency Fm-
ployees (Clasgification, Control and Appeal) Rules 1978 shall
be re-nligned as 9 and 10.

3. In sub-ru'e (k) of Rulec 2 of the said Rules. the words
“or Agency” shall be added at the end.

4. Tn sub-rule (1) of Rule 9 of the said Rules, the word
“Council” appearing in second line shall be substituted as
“Agency”, ‘

5. In sub-rule (2) of Rule 9 of the said Rules, the word
“Counci oppearing in third line shall be substituled as
“Agel’lcy".

6. For sub-rule (4) of Rule 12 of the said Rules,
following sub-rule shall be substituted namely :—

the

"(4) If the disciplinary authority having regard to its
- findings on all or any of the articles of charge and
on the basis of the evidence adduced during the in-
quiry Is of the opinion that any of the penalties
specified in Clauses (v) to (ix) of Rule 8 should be
imposed on the Agency employee, it <hall make
an order imposing such penalty and it shall not be
necessary to give the Agency employes any oppor
tunjty of making representation on the penalty pro-
posed to be imposed”.

7. Rule 1 appearing after Rule 15 of the said Rules shall
he substituted as 16.

[F. No. 3(11)/76-EIEP]
C. B. KUKREFETI, J(, Director
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(Office of the Chief Controller of Imports & Exports)

ORDER
New Delhi, the 26th March, 1979

S.0. 1444.—M|s. The Metal Box Company of India Ltd.
Allnhabad Bank Building , 17 Parliament Street, New
Dethi-110001 were granted Tmport licence No. P /D /2206927/
C/XX/62/H /43-44 [Paper dated 1-2.77 for import of Raw
materials and Components as per list attached to its valuted is
Rs. 25700 from QG.C.A,

2, They have requested for issue of duplicate Customns
Purposes  copy of the above said licence on the ground that
the original Customa copy has been lost/misplaced without hav-
ing been registered with any Customs anthority. Tt has been
furt}]llcr reported by the licensee that the licence wus not utilised
at all.

3 In supﬁrt of the contention, the applicant have filed an
Affidavit. ¢ undersigned is satisfled that the oririnal Cus-
toms Purposes copy of Tmports licence No, P/D /2206927 dt.
1-2-77 has been lost or misplaced and hence directs that a
duplicate Customs Purposes copy of the licence should he
fssued to the apnlicant. ‘The original Customs Purposes copy
s hereby cancelled.

The duplicate Customs Purposes copy of the licence is
bcfng issuved separately,

[F. No. Paper/30/1 /76-77 /RM-1T]

C. 5. ARYA, Dy. Chief Controller of Tmports & Exports
for Chief Controller of Imports and Exports
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